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"By Shanker Raju, M(J):

CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.No.2789/2001
Hon'ble Shri Shanker Raju, Member(Jd)
Thursday, Lhis Lhe 16Lh day ol May, 2002

S.K.Bajay

s/0 Lale Shri Chander Bhan

aged aboul 52 years

working as Asstl. Project

Officer CenbLral Social Wellare Board

Sama,j Kalyan Bhawan

B-12, Institutional Area

New Delhi - 110 016

r/o 4D/44 0l1d Rajinder Nagar

New Delhi - 110 060. vse Applicant

(By Advocale: Shei T.D,Yadav, proxy of Shri
P.L.Mimroth)

Vs,

The Chalrman

Cenlral Social Welfare Board
Samaj Kayan Bhawan

B-12 Institulional Area

New Delhi - 110 016.

The Execullive Director

Central Social Welfare Board

Samaj Kayan Bhawan

B-12 Institulional Area :

New Delhi - 110 0148, «s . Respondentils

(By Advocale: Shri Arun Bhardwaj, lhrough Shri Pradeep
Dahiya)

ORDER (Oral)

In view of Lhe averments of Lhe applicant in
their rejoinder in Para 4.6 Lhat though the applicant
is nol entitled for any Non-produclivily Linked Bonus
but is entitled for ad hoc boopus as per Lhe Govi. of
India’s insbructions and having regard Lo Lhe prayer
made, in Lhis 0A, for paymenl of Non-produclivily

Linked Bonus, bhe presenl OA is nol mainlainable.

2. However, having regard Lo tLhe inlerest of
Justice, and as apparenl Crom Lhe respondents’ reply

wherein Lhey have admittled thal inslruclions provide

Lo Lhe employees ol CSW Board clearly slipulabes Lhatl
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- Lhe employees are noi enlilled for Non-produclivity
Linked Bonus bul are eligible for ad hoo bonus or
non-PLB  bonus as  per Lthe norms of Lhe Ministry of

Filnance and Lhe Gavli. of TIndia’s order daled

20.4,1998.

[N}

In view of Lhe above, Lhe presenl 0OA is

disposed of wilh a direclion Lo Lhe applicanl Lo make

a represenlation Lo Lhe respondents wilhin one monlh
from (oday, tLhe same will be considered by Lhe
respondentls in view of Lheir aloreslaled stalement and
" Lherealler Lhey shall pass a delailed and speaking
order witbhin lfour weeks [rom Lhe dale of receipt of a

copy of the represenlalion from Lhe applicant.

4, The OA is disposed of accordingly, No

S Raj

{Shanker Raju)
Member(J)

cosls,

 /rao/




